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Reneweal of managing directorship of 
wacleshi Polytex IJmitetl 

2774. SHRI KRISHNA CHANDRA 
PANDEY: 

SHRI ZULFIQUAR ALI KHAN: 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether dovernment haVe received 
a proposal for renewa I of Managing 
Directorship of wadeshi Polytex Limit-
ed for Shri Sitaram Jaipuria; 

(b) if so, what is the present stage ot 
the proposal; 

(c) whether the share-holders of the 
company have approved the said propo-
sal; and 

(d) whether the Central Government 
have taken into consideration the contra-
ventions by the present Managing Direc .. 
tor: of Sections 269(3) and 267 of the 
companies Act, while considering the 
said proposal for renewal of Managing 
Directorship? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI GHULAM 
NABI AZAD): (a) Yes, Sir. 

(b) The proposal is under examina· 
tion. . ~ 1 • 

(c) The Board of Directors by resolu-
tion dated 30.10.82 approved the ap-
pointment subject to approval and modi-
fications by the Central Government and 
the Company in General Meeting. It 
is understood that the Annual General 
Meeting Was scheduled for 10.3.1983. 
It is not known if the Annual General 
Meeting had approved the appointment or 
voted any modifications. 

( d) The provisions of Section 267 and 
269 (3) of the Companies Act would be' 
ept in view while examining the pro-

posal. 




